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Central Administrative Tribunal, Principal Bench 

Original Application N0.470 of 2003 
M. A. No. 498/2003 

New Delhi, this the 3rd day of March,2003 

Hon'ble Mr.Justice V.S.Aggarwal,chajrman 
Honble Mr.V.K. Majotra, Member(A) 

1.Dr.Karneshwar Singh, 
R/o Flat No.46,Type•V 
Delhi College of Engineering Campus, 
Bawaria Road, 
Delhi-42 

2. S h r i C. P. 0 u p t a 
S/o Shri. K.S. Gupta, 
R/o House No.853,Gaii Mantola, 
Pahar Ganj, 
New Delhi. 

C 

3. R/o S•202, Nivedia Kunj, 
Sector-lU, R.K.Purarn 
New Delhi. 

4.5hri S.K. Jain,Ex-CTO 
S/o Shri. Anand Kumar Jair, 
R/o B-4/94, Yamuna Vihar, 
Delhi. 

5-Shri R.S. Awasthi, 
S/c Shri R.B. Awasthi, 
R/o 113, Tagore Nagar, 
Da.yal Bagh, 
Agra (UP). 

6.Shri A.N. Singh, 
S/o Shri Suryahhan Singh, 
R/o C-24/310,Gaur Enclave, 
Shalimar Garden Ext. II 
Sahibabad, Ghaziabad 
(UP) 

7. Shri Radheyshyam, Scientist 
5/0 Shri Yaqya. Narain Tripathi 
NCMRWF, Super Computer Centre, 
Nansam Bhawan,Lodj, Road, 
New Delhi-3 

8.Shri Shyam Sunder, 
S/c Shri Balwant Singh 
WZ-40, Chunnarnal Park, 
Near East Punjabi Bagh, 
New Delhi--2e 

(By Advocate Shri Kernel Deep) 

V erstis 

I. Union of India through, 
The Secretary, 
Ministry of Textile, 
New Delhi 

Applicants 



() 

2.. Development Commissioner(Handjcrft) 
Office of the Development Coni(Yiissiorier (Handicraft) 
West Block No.7, R.K.Puracn, 
New Delhi. 

Additional Development Commissioner (Handicraft) 
West Block No.7, R.K.Puram, 
New Delhi. 

Regioria.i Director (CR) 
Office of the Development Commissioner (Handicraft) 
'lahanagar (Extension), 
Lucknow. 	 . . . .Respondents 

man 

M. A. 498/2003 

M.A. 	is allowed subiect to just exceptions. 

Filing of the joint application is permitted. 
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2. 	 By virtue of the present application, the 

applicants seek a direction to the respondents to the 

awarding of the scale of Rs. 550-900. It is contended that 
p 

similarly situated other employees have been given the said 

scale. 	I n support of their claim, the applicants have 

referred to certain decisions of this Tribunal as well as 

of the High Court of Judicature of Jammu & Kashmir at 

Srinagar in the case of All Mohd. Malik & ors. vs. Union. 

of India & ors. 	(SWP--971/98) decided on 4.10.99. 	It is 

stated that appeal against the same has since been 

di s rn iss e d. 

3. 	 In this regard, admittedly a representation dated 

22.7.2002 has been sent and it has been pointed that no 



decision has been taken, 

4. 	
rakirip stock of these acts, it is directed that 

r espor dent rio, 2 would consi der the atoresci d r eor esen ta tiori 

and pass a speakiiq order preferably wi thi nsb< months from 

the 	
receipt of the certified copy of the present order a n d 

cOmffli.icatet t o the oppi icants. 	With these dit ectioris, 

the 0. A, 	Is disposed of, 

c 
It 
V. K. Majdtra ) 

Member (A) 
/dk/ 

V.S. Aggarwal 
Chairman 
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